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Subject: Directlod un.ler sectron 13 read with sub clauses (i) and (v) ot clause (b)

ol sub-section (i) oi section- t 1 of the Telecom Regulatory Authoritv of India Act

1997 124 ol 1,997) and regulatron 9 of the Stddads of Quatitv ol Senice of

Basic Telephone Senice (wireline) @d Celluld Mobjle Tel€phone senlce

Regulations, 2oO9 (7 of 2oo9) dared the 2od Mdch' 2Oo9 !o submit

conpliance rePorts of benchmdks of qualitv of senice pdameters

F.No.3o5'7/2013 (Qos)- -whereas the TeLecom Regulabry Authontv of

India lhereinafter referred to as the Autho'itv], established under sectio! 3 of

trre Tetecom R€gulatory Authoriry of India Act' rs97 \24 ol 1997) lbeftlnattet

refere.l to as TRAI Act, 199?), has been entrusted with dischdge of certain

iunctions, mtel dli4 to .egulate the telecommunicatron senices: Prote't the

inte.ests ol consumerc of the reLecom sector' ensule technical compatjbiliry

d.l ellcctive inter-connecrion between diilerent seruice providers; lav_dow! le

stdddds of quality ol senice to be provided by the serEe protners do

ensure the qurliry of serice and colduct the penodical supev of sucb sedice

provided by t]le senice prcviders so as to protect the interest of the consumers

of teLecomdunication sedices;
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2. And whefeas the Audloriry, in etercise ol the powers confer'ed upon it

uder section 36, read with sub'clauses (i) dd (v) of clause (b) ol sub secson

(1) of section r1, of TRAI Act, 1997, made the standar'ls of Quariw of Seflice ol

Basic 'telePhone serice (wireline) and Celluld Mobile Telephone serice

Reslrations, 2oO9 (? ol2oo9) dated the 2oth Mdch' 2Oo9 (hereinaiier referred

b as the reeulations) |

3. And whereas the Autnoritv vide its Direction F No 3O5 25/2008_QOS

{Pt.I) dare.l the lod August, 2009, inter alia' dire'ted all the Access Provrders

ro submit, the comPliance rePor!, in Miting dd tlso in the etectronic iom n

Micrcsoft Excel fortust, dulv signe'l bv the authorized signatory of the seflre

prcvi.ler, on monthlv basis, in the format mnered as Annedre tll to the sa'l

airection, i. re.pect or tt 
" 

qualitv ol seNic€ pammet€rs oI the Celiular Mobile

Telephone senice, heniioned at serier numbers (i)' (ii) dd (iii) unde' Network

service Quality Pardeters at serial Number A oi regularion 5 of the

4. And whereas under the Direction refefed to in the preceding Pda' the

Access Providers de mddated to furnish the monthlv perfomance rePorts of

Celluld Mobjle TelePhone sedice, in the format onexed as Annexure IIl with

the said Djrection, seflice dea wise including sode major cities;

alleging Fequent call

6. And whereas the Authority has after *minhg the complaints' refetred

to in the precedins para, decided ro donitor the comPliance of pdmeter or

qu" l iN o s"d "  re l r ' ine ro  '  d l l  c rop up ro  'ub "et r  e  a fd:

the Authoriw received complainrs from the consumeh

drop in the netivork of diferent sedrce provners;

of the powers confe.red uPon it under section

(v) of clause (b) of sub-s€ction (1) of section 1r
7 .

13

Now, therefore, in exercise

read vith sub-clauses (i) dd

w
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ot tne Telecom Regulatory Authoriry ol India, Act' 1997 md regulatio' 9 of ihe

staddds of Qurliry ol Sedice ot Basic Telephone Seflice (Wireline) and

celluld Mobile Telephone Seflice Regulations, 2oo9 dated the 20d March'

2009, the Authodty he.ebv directs all the Unmed Access Sedice providers an'l

Cellular Mobile Senice providers including Bharar Sdchar Nigam Ltd dd

MahmaAar Telephone Nigam Ltd to submit, in additron to the compu@ce

report being furnishe.l under th€ Directjon F No 305_2512008 QoS (Pdr [)'

dated rhe rod AuCust, 2OO9; within rwenry one days of end of each calendd

month, compliance report in ffiihng an'l also in |he electrcnic lom in

Microsoft Excel fordat, duly signed bv the authorized signatory of the seflrce

pmvide., in rcspect ol pdmeters ol qualitv of setice for the Cellular Mobjle

Telephone setice mentioned at serial numb€rs (i), (ii) and (iii) of resulation s'

ol the regulations, in the format lumber 'IRAI/QoS/CMTS/PMR/Cii]' in

Aderure I in resPect of fo.ry t{o cities inctuding four Metro cities (distnct

wisr ) .  in  AnnFxure 
'1 .  ar  exed wiL l -  rh is  Di tcc t io '

All Unilied Access SeNice ProvLders,
CeUular Mobile Senice P.oviders,
BSNLdd MTNL

Advisor (QoSJ
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